Registered No. HSE/49 [Price: Rs.0~75 Paise.

&
e
S0(G$(HBS TrasH(SSw

THE ANDHRA PRADESH GAZETTE
PART-IV-A EXTRAORDINARY
PUBLISHED BY AUTHORITY
No.10] HYDERABAD, FRIDAY, DECEMBER 19, 2014.

ANDHRA PRADESH BILLS
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The following Bill was introduced in the
Andhra Pradesh Legislative Assembly on19th December,
2014.

L. A. BILL NO. 10 OF 2014.

A BILL FURTHER TO AMEND THE ANDHRA
PRADESH VALUE ADDED TAX ACT, 2005.
Be it enacted by the Legislature of the State of
Andhra Pradesh in the Sixty-Fifth Year of the Republic of India
as follows :-

1. (1) This Act may be called the Andhra Pradesh Short title and

Commencement.

Value Added Tax (Second Amendment ) Act, 2014.

(2) It shall be deemed to have come in to force on the
20th September, 2014.

B-10 Fl [1]
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Amendment to
Schedule - VI,
Act5 of 2005..

2.

In the Andhra Pradesh Value Added Tax Act,
2005 (herein after referred to as the Principal
Act), in Schedule -VI, in the table, against
item No. 4 "Aviation Turbine Fuel” in column
No. 4, Rate of Tax for the figure and percentage
"16%", the figure and percentage "1%" shall
be substituted.
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Value Added Tax Act, 2005 (Act 5 of 2005)
was brought into force with effect from 01-04-2005 for levy and collection of
tax on sale of goods. Under the said act, goods which are taxable at the
point of first sale in the State are listed in Schedule-V! appended to the Act.

Aviation Turbine Fuel (ATF) was taxable @ 16% under item No. 4 of
Schedule-VI of the Andhra Pradesh Value Added Tax Act at the point of first
sale in the State. Government, recognizing the need to develop Aviation
Sector for faster economic growth of the Successor State of Andhra Pradesh
after reorganiztion, initiated several steps. Reducing the rate of tax on
Aviation Turbine Fuel to 1% would result in increased air traffic in the State
which in turn would give a fillip to the aviation sector. Though such reduction
would result in an apparent loss of revenue of about Rs. 25.00 Cr. perannum.
Government, considering the other economic benefits the increased air traffic
would bring to the State, issued a notification vide G.O.Ms.No. 319, Revenue
(CT-Il) Department, dated 18-09-2014 reducing the rate of tax on Aviation
Turbine Fuel to 1% by amending item No. 4 of Schedule-VI of the Andhra
Pradesh value Added Tax Act, 2005 by exercising the powers vested under
Section 79(1) of the Andhra Pradesh Value Added Tax Act.

Sub-Section (2) of Section 79 of the APVAT Act, 2005 contemplates
introduction of Bill where notification is issued under Sub-Section (1) of
Section 79 during the next session of the Legislative Assembly following the
date of the said notification to give effect to the alteration of the schedule
specific in the notification.

Now, this Bill seeks to give effect to above alteration of the said
schedule.

YANAMALA RAMAKRISHNUDU,
Minister for Finance & Planning,
Commercial Taxes, Legislative Affairs.
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FINANCIAL MEMORANDUM

This Bill seeks to amend item No. 4 of Schedule-VI of the APVAT
Act, 2005. It is a proposal to reduction of rate of tax on Aviation Turbine
Fuel from 16% to 1%. On account of such reduction, the estimated loss of
revenue would be Rs. 25.00 crores per annum.

YANAMALA RAMAKRISHNUDU,
Minister for Finance & Planning,
Commercial Taxes, Legislative Affairs.
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MEMORANDUM UNDER RULE 95 OF THE PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY

The Andhra Pradesh Value Added Tax (Second Amendment) Bill,

2014, afteritis passed by the State Legislature, may be submitted to Governor
for his assent under Article 200 of the Constitution of India, '

YANAMALA RAMAKRISHNUDU,
Minister for Finance & Planning,
Commercial Taxes, Legislative Affairs.

K. SATYANARAYANA RAO,
Secretary to State Legislature (Ve).
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